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MA 274/2004 
CIA 1022/2003 

Present a Sh. S.K,Sawhneyv counsel for app.t 
Sh. MK(.ur, counsel, for respande.fltS 

At; the very outset..l.d 	
counsel, for the respondent 

has suhmittPd that action on impl.emefltat.0fl of the orders o1 

this 'irth.Jna 1. given in OA :1.022I200: 
on 12-1-2003 is almost 

complete and they would he able to mt.. e the payments in 

another one month .s time 	
Ld. counsel for the appl ben t 

however, has submitted that the 
re pondent5 should not have 

taken SO 
much time in complying, with the orders of this 

Tnihtifl.l. 

2. However, eepi.n9 in view the iact that the 

responden1ts are 
almost ready with thei.r exercise i,ni.tiate 

for complyi.fl9 with the orders of this Tri.bUn ..
I 	MA is 

allowed 	
PesponOents are directed to complete the action on 

i.mpl.emPfl't;etlon , of the Trihufl ..1. s order before 3-3
2004 	it 

is mede clear that no further time sh 
...1. be granted .  
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(5arweSh.r .me)  
Member (A) 	 - 


